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.: THBMINISTER OF STATE IN THE 
II!HNISTRY OF FINANCE (SHRI VIDYA 
cat:ARAN SHUKLA): (a) and (b). The 
ptJblic .sector does not employ agents for 
supplies from Russia. Some importers in the 
private sector may. place !beir orders for: 
supplies from Russia through local agents 
who w()ll\c: on. a commission basis. The 
Government has no information that such 
cOminissions ate transferred to political 
pIIUttes. If tlie Ron'ble Member has any 
particular ageDt in mind, details of assess
IiIent can be. given. 

(c) The Chief ControIler of Imports and 
E>.portsjssues an import licence to the in
tQnding importer only on production by the 
\;Heer of Income-tax Verification Certificate 
isstJed OB' hi~ request by the Income-tax 
Officer. This condition of production of 
Income-tax Verifialtion Certificate does not 
apply to imports by Government or by parties 
who have, on the basis of their cooperation 
with.the Income-tax Department in the matter 
of filUtg returns, getting assessments com
pleted and promptly paying their taxes, 
been exempted from production of Income
fax Verification Certificate. 

Board for Public Undertakings 

4565. SHRI HUKAM CHAND KACH
WAI: Will the Minister of FINANCE be 
~Ieased to state the reaction of Government 
to the suggestion made by several public 
undertakings that a Board should be set 
up in place of the Bureau of Public Enter
poo which 'could exchange technical know~ 
hoW and eJqlerience among all Public Under
takings effectively? 

:nm MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): The Government 
an. not aware of any such suggestion. 

Difl"efeaees betw_ India and YugosIa,.la 

due to Devaluation of Sterli .. 

. 4566. SHRI P. K. DEO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there has been serious diffe
rences of opinion between India and Yugo
slavia arising from the devaluation of !be 
f.~,,1l -$e.I;ling si~ September last year; 
and . 

(b) whether the legal opinion is being 
sought in this regard from th~ International 
Monetary Fund authorities and if so, the 
details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): (a) aod (b). In 
view of the oifference of opinion on the inter
pretation of the exchange variation clause 
in the First Cr~dit Agreement and Trade and 
Payments Agreements between the two 
countries, the Governments of India and 
Yugoslavia agreed to seek the good offices 
of the Managing Director of the International 
Monetary Fund for obtaining an expert and 
authoritative opinion in the matter. At his 
sUf;iestion. Prof. Pierre A Lalive, Dean of 
!be Faculty of Law, University of Geneva, 
Switzerland has been requested by both the 
Governments to advise on the correct legal 
position. 
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